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killed in Malda there are not only 
Muslims but also Hindus and the 
number of the latter is rouihly five. 
Is it not a fact that the figures given 
by the Prime Minister are only of the 
Muslims alone? 

Shri Badrudduja: May I know .. 

nlr. Speaker: Order, order, Shri-
mati Renuka Ray says that in the 
number of persons killed in MaIda 
there were Hindus also and that they 
were not all Muslims. 

Shr.I Jawaharlal Nehru: No, Sir; as 
far as I know, 14 persons who lost 
their lives in MaIda were Muslims of 
which nine lost it on the Holi day. 
that is, on the 22nd March, and five 
more on the 16th to the 20th April. 
The nine persons included five or six 
Who got burnt by the roof falling on 
them and killed by that. I do not 
think in thi< number there is any 
Hindu. 

Shri Tridib Kumar Chaadhari 
(Berhampur): May I ask .... 

Mr. Speaker: No regular discussion 
can take place. 

An Bon. Member: But questions 
can be allowed. 

Mr. Speaker: Two or three ques-
questions are sufficient. 

12.16 hrs. 

"DEMANDS FOR GRANTS-contd. 

MINISTRY OF WORKS, HOUSING AND 
SupPLy-contd. 

Mr. Speaker: The House will now 
proccC'd with further discussion and 
voting on the Demands for Grants 
under the control of the Ministry of 
Work., Housing and Supply, together 
with the cut motions moved thereon. 

The hon. Minister. 

The Minister of Works, BOWlin, 
and Supply (Shri Mehr Chan. 
KhalUla): MI'. Speaker, Sir, I am 
grateful to the hon. Members who 
have taken part in the debate and for 
the kind observations that they have 
made about me and the work done 
by me in the Ministry of Rehabilita-
tion. During the course of the debale 
a number of suggestions have been 
made. Some of them are of a con-
structive nature and I propose to have 
each suggestion fully examined. 

My two valued colleagues, Shri 
Purnendu Naskar and Shri Jaganatha 
Rao intervened in the debate and 
covered a number of those points. It 
is quite likely that some may still 
remain over and during the time that 
is at my disposal I may not be able to 
dispose of all of them. 

Some hon. Members made rather 
uncharitable observations about the 
Ministry of RehabiJ.itation. One of 
them went to the length of remark-
ing that the Ministry had been 
truncated. Some one else went to the 
length of saying that it had been 
downgraded. If I remember correctly, 
the hon. Member opposite even 
accused the Government of shirkIng 
responsibility or of refusing to aceept 
responsibility. 

With a view to tully appreciate ~he 
problem we have to go back to the 
unfortunate year 1947-fortunate in 
one way in that our country became 
free and unufortunate in the sense 
that about 10 million people from 
Pakistan, both East and West, had to 
leave their hearth and home and come 
for shelter, relief and rehabilitation 
to India. I do not think any eountry 
In the world has been faced with 
such a gigantle problem. I also make 
bold to say that there Is no rountry 
In the world whieh having been faced 
with refugee problem, though Of • 
mueh smaller d\men.~on, had to mef!t 

-Moved with the reeommendation of the President. 
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all the expenaes from its Central or 
General Revenues and the taxpayer 
of the country had to pay for that. 
This country has spent nearly Rs. 400 
crores on the relief and rehabilitation 
of displaced persons and every per.ny 
of it has been found from the General 
Revenues. 

In those unfortunate days when this 
mass of suffering humanity was com-
mg across the border the Ministry of 
Rehabilitation was set up. It was set 
up with a view to meet an emergency. 
Agai.n, though there are permanent 
ministries of the Government of India 
at the Centre which deal with the 
subjects, like, housing, agriculture, 
training, medical relief, education etc., 
a special Ministry was set up in 
which all these functions of the 
various permanent ministries of the 
Government of India were c.mtralised 
so that the work of rehabilitation 
could be carried on with human 
sympathy and expedition. That was 
In the year 1947-48. Since then, I 
have just now stated, 14 years have 
elapsed. 

In the case of the Western region, 
the relief aspect was completed within 
a year or two of partition because 
there was mass exodus. There was 
more or less an exchange of popula-
tion. You might as well say there 
was a two-way traffic. 

Then we went on to rehabilitation, 
and from rehabilitation we ultimately 
went to the compensation seheme 
which has also bl'e!l completed. So 
the work in the Western Region !la~ 
shrunk and dwindled practically to 
an extent that it is now only a small 
bit of the problem and there is hard-
ly any work left in regard to the 
rehabilitation of displaced persons 
from West Pakistan. 

The position in the Eastern Region, 
I admit, is not the same. There, 
migration bas taken place In spurts. 
The first spurt came in 1948-47. Then 
e&me the second spurt In 1950 which 

Drought the Nehru-Liaquat Pact. And 
the third spurt was in 1955-56. And 
during all this period nearly' 42 ]akh$ 
displaced persons have come from 
East Pakistan. 

We a're a secular State; we are 
proud of the fact that we work on a 
system or a basis where a member of 
the minority community is considered 
to be a national of this country and 
enjoys the same status as any mem-
ber of the majority community. That 
is our ideology, that is ou" pro-
gramme, that is our heritage. that is 
our tradition, that is what WI:' have 
inherited from Bapu. 

But the result was that whill! under 
the Nehru-Liaquat Pact, so rar as 
those who had gone away to Pakistan 
from West Bengal, Assam or Tripura 
were concerned, we invited them and 
they came back, and not only did we 
restore to them their houses and thcir 
property but We gave them nlsn hrge 
grants with a view to see that they 
are rehabilitated, the result, however, 
on the other side was quite different. 
While not many Hindus went back 
from India to Pakistan, but on top 
of it. as I have stated just now, at 
the time of the Nehru-Liaquat Pact 
we had nearly 25 lakhs Hindus with 
us. and during the period 1950 to 
1957 another 17 lakhs came, making a 
total of over 42 lakhs. That V.'9S the 
position. 

Bengal was saturated, truncated. 
Two-thirds of Bengal went to East 
Pakistan, one-third remained with us. 
Though the lands remained in East 
Pakistan, a big population came on 
this side. And the result was that 
there have been serious difficulties in 
the matter of rehabilitation. We have 
not got any evacuee property law 
there. We have no evacuee property. 
And as such. we had to start every-
thing from a scratch and build it up 
in a State which, as I poiJllted out, was 
saturated and where the density or 
population, I believe, is the highest. 
and unemployment the acutest. 
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So, the results there have not been 
so appreciable, or we have not been 
able to achieve the same amount of 
success as we have had in the Western 
Region. 

It was with this end in view that 
we opened a big project called the 
Dandakaranya project. A large 
number of our friends from the camps 
are going to Dandakaranya, «nd I am 
hoping that a still larger number 
would go, So that they call be rehabi-
litated. About six months ago we had 
an appreciation of the residuary pro-
blem in the Eastern Region. I dis-
cussed the problem myseIC with the 
State Government of Orissa, the State 
Government of Assam, the Adminis-
tration of Tripura and the Sta Ie Gov-
ernment of West Benga\. We found 
that whereas by far in Assam, 
Tripura, Bihar and Orison. the pro-
blem had largely been rl'o,u!ved. stilI 
something-or you might even call a 
substantial portion-rema\neti to be 
done in West Bengal. But. the work 
had shrunk to an extent where it did 
not require the whole time attention 
either of a Minister or a Secretary 
or a full fledged Mini,tr,'!. I am only 
repeating when I say that in the 
beginning, we had to deal with relief. 
We are no longer dealing with relief 
now. All the camps in West Bengal 
or in the eastern region where as 
many as 10 lakhs of persons went into 
th2 camps-every single ()amp in the 
eastern region has' been closed. We 
have spent nearly Rs. 55 to 60 crores 
on giving relief to these persons. 
There are no camps now. Similarly, 
as regards the Bainahama scheme, 
though my friends opposite may dis-
agree with me, I have not got one 
single bainanama application pending 
in the Theatre Road Branch of my 
Ministry. All the applications receiv-
ed-the doors were open till 1959-
thousands of applications were 
received and disposed of. The work 
had shrunk. With that in view, we 
decided, that, instead of having a full-
fledged Ministry, to a new MinistrY 
which the Prime Minister may deem 
advisable, the work of this Ministry 

should be attached. So, it has been 
decided that the new Ministry of 
Works, Housing and Supply will have 
two departments; (i) Department of 
Rehabilitation and (ii) the depart-
ment of Works, Housing and Supply. 
With a view to inform the House that 
it is the intention of the Govern-
ment-and it has been throughout the 
intention of the Government-that the 
work that was being done should be 
carried on, the continuity should be 
maintained and what remains to be 
done in the eastern region should be 
completed, I, on the 26th March, 1962, 
that is, nearly two Or three weeks 
before the new Ministry was formed, 
wrote a letter to Dr. B. C. Roy, on 
behalf of the Government of India. 
With your permission, I would like to 
read this letter. 

"For some time past, we in the 
Government of India have been 
feeling that the residuary work in 
the Ministry of Rehabilitation was 
not sufficient to justify the conttinu-
ance of a full-fledged independent 
Ministry to do the work. As you 
know, the work relating to the re-
habilitation of displaced persons 
in the western sector has for all 
practical purposes been complet-
ed. So far as the eastern sector 
is concerned, there has been very 
considerable progress. The camps 
in the eastern sector have all 
bee.n closed and there is an over-
all agreement between us and the 
Sta tes in the eastern sector re-
garding the nature and extent of 
the residuary work remaining 
to be done. No doubt, this work 
will take two to three years to be 
completed, but it would be of a 
nature not requiring many com-
plicated decisions on matters of 
policy. Dandakaranya also is 
now functioning smoothly and the 
Authority has been clothed with 
wide power. 

All these factors were recently 
examined by the Cabinet and it 
has been decided that in the new 
Government at the Centre, the 
Ministry of Rehabilitation should 
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cases to exist as a separate entity. 
This, however,-I am repeating-
does not mean that the Ministry 
will be dismembered and its 
work distributed to other Mini-
stries of the Government of India. 
What has been decided is that 
the work relating to the Ministry 
of Rehabilitation will as a piece 
be transferred to a permanent 
Ministry of the Government of 
India. 

My object in writing to you in 
such detail is to assure yOU that 
there would be no interruption in 
the continuity of the work of the 
Ministry and we are anxious that 
the continuity of policy a.nd direc-
tion in regard to the completion of 
residuary work of the Ministry 
shoUld be maintained." 
That should remove all doubts in 

the matter. There is a commitment 
on behalf of the Government of India. 
That decision was taken by the 
Cabinet and as the Minister in charge 
of the Ministry of Rehabilitation, I 
conveyed thSit decision to Dr. B. C. 
Roy. 

In a lighter vein, I may say that 
rehabilitation, since the Partition, 
since I came to India, has been my 
first love. Though I am growing old, 
I am still trying to tell you that it 
shalJ remain my first love and I shall 
try to go on looking after this work, 
whatever the work is, subject of 
course, to the confidence of the Prime 
Minister, the work that is entrusted to 
me. On that score, I wish to assure 
all my griends in West Bengal that 
the continuity of the work and poliC¥ 
and direction shall be maintained. 

Another remark that was made by 
Shri Bhattachar)"a. I am ~orry he 
has left the House. He accused me 
(>f something . . . 

Shrl C. K. Bhattacharya (Raiganj): 
May I submit. I am here? 

Shri Mehr Chand Khanna: The 
other Bhattachlarya. He accused me 
of something which really hurt me. 
He told me that we had beell partial 
in the matter of rehabilitation of dis-

placed persons from East Pakistan. He 
implied that as I came from West 
Pakistan, I was a refugee from Pesha-
war or West Pakistan, we had given 
greater attention to rehabilitation of 
displaced persons from West Pakistan. 
This, I beg to submit, is entirely un-
true and unfounded. And for making 
an assertion of that nature, I do not 
want to say anything which is not 
borne out by facts. Here is the 
summary of the report of the activi-
ties of the Ministry of Works, Hous-
ing and Supply, (Department of 
Rehabilitation) for the year 1961-62. 
It shows on the last page that up to 
the end March, 1962, we have spent 
Rs. 192'44 crores on the rehabilitation 
of displaced persons from West Pak-
istan, and Rs. 185'64 crores on the 
rehabilitation of displaced persons 
from East Pakistan, making a total of 
Rs. 378'08 crores. 

The budget provision for the year 
1962-63 is also given on the same 
page. It is Rs. 2'56 croTeS for those 
from West Pakistan and Rs. 1163 
crores for those from East Pakistan, 
making a total of Rs. 195 crores in 
the first case, and Rs. 197'27 crores in 
the case of the displ1aced persons from 
East Pakistan. 

Another important matter and a 
fact which must not be lost sight of is 
that the number of displaced persons 
who have come from East Pakistan is 
about 42 lakhs while that of the dis-
placed persons who have come from 
West Pakistan is about 48 lakhs. On 
a per capita basis, it comes to Rs. 411 
per capita in the case of the displaced 
persons from West Pakistan, and Rs. 
479 in the case of displaced persons 
from East Pakistan. These are figures 
which cannot be challenged. These are 
authenticated records. and these 
records are avilable to every Member 
of Parliament. We are not sorry for 
the fact that we have spent more for 
the displaced persons from East 
Pakistan. The intention of the Gov-
ernment and its poliey has been to 
take each case, consider it on merits 
and see that the person concerned is 
properly rehabilitated. We have 
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looked at the displaced person as a 
displaced person. W~ have not look-
ed at them from a narrow angle as 
to whether they have com., from the 
east or the west, whether they belong 
to one part of the community or sn-
other. 

I do concede and I do admit that 
compensation has not been paid to 
the displaced persons from East Pak-
istan. But, for that too, I feel that 
I must make a reference to the pact 
between the two Prime Ministers of 
India, which wa, arrived at in the 
year 1950, called the Nehru-Liaquat 
Pact. Class V of that Pact says: 

"Rights of owner;hip in or oc-
cupncy of the immovable pro-
perty of a migrant shall not be 
disturbed .... 

Further, clause VI says: 

"That in thp case of a migrant 
who decides not to return, owner-
ship of all his immovable pro-
perty shall continue to vest in him 
and he shall have unrestricted 
righ t to dispose of it by sale, by 
exchange with an evacuee in the 
other country, Or otherwire". 

So, it is a clear provision in the 
Nehru-Liaquat Pact that those who 
stay back in Ea~t Pakistan have got 
the absolute right to hold on to their 
property, while in the case of those 
who came from west, it was a ma~s 
exodus. Muslims went from here, and 
Hindus came from the entire We t 
Pakistan, or we may call it the Pun-
pab, Rajasthan N.W.F. Province Sind, 
Khairpur. Bhawalpur and all those 
places. They were completely denud-
ed of the Hindu population, and as 
such, the evacuee property law was 
promulgated. 

But, in the eastern region, the posi-
tion is entirely the reverse. We ,till 
have there a large number of Hindus 
you may call them Pakistani nationals; 
but the fact remains that there are 
about a crore of them in East Pald.-

tan today. The number previously was 
about 80 to 90 lakhs. With the growth 
of population, it might be more now. 
As my han. friend Shri P. S. NII:kar 
remarked the other day, there is no 
birth-control there, and as such, the 
population there may be about a crore. 

Shri A. C. Guba (Barasat): The 
figure was 110 lakhs according to the' 
1961 census. 

Shri Mehr Chand Khanna: I thank 
my han. friend for this information. 
I crore and 10 lakhs are there. They' 
are hold>ing on to their property., 
Their property cannot be declared 
evacuee. My han. friend, Shri A. C. 
Guha, will bear me out-I am grate-
ful for all the co-operation that he' 
has given durin,g all the e years-
tnat there is a splitting up of the 
families, Some members of famil!es 
are still there who are holding on to· 
their property in East Pakistan while' 
some are in India and have taken re-
habilitation benefits here. So there 
can be no question of the promulga-
tion of an evacuee property ordinance 
under which the propertie; of people 
-Shri Badrudduja may be one of' 
them-if they were evacuee property 
could be taken over, If there was' 
such a law, perhaps his property in' 
Maida would have been declared 
evacuee property. 

Shri C, K. Bhattacharyya: He has 
no property in MaIda. 

Shri Mehr ChaDd Khanna: He may 
have no property in MaIda. But I 
know for a fact that a former Chief' 
Minister of Bengal who died in Dacca 
not long ago owned property in India. 
I know that some of the bi~ tea mag-
nates own property in India. They 
are living in Pakistan and they are-
not very good friends of our country. 
We have not declared their property' 
evacuee. 

So the fact remains that the condi-
tions are different. In the one "a°e-
there was a wholesale exodus. Eva .. · 
cuee property law wall promulgatecf 
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and as such, we took over the evacuee 
property that came into our possession. 
.compensation was given. That is not 
the pasition in this case. 

An hon. Member sitting opposite se-
·cused me, I must say his remarks were 
very very uncharitable, I do not 
want to say; I do not know whether 
it is parliamentary or not, but it looks 
as if it is a case of everything look-
ing yellow to a jaundiced eye. Re-
ferring to the residuary problems of 
nC.,-caMp DPs and remission of loans, 
he event went to the length of saying 
that we had totally ignored the non-
camp DPs and had not looked after 
them; and as fOr camp DPs. because 
we wanted to save money, we wanted 
to stop doles. we looked after their 
rehabilitation, while the others were 
ignored. Being new, possibly he is 
-not fully conversant with the Annual 
Reports of this Ministry. Here is the 
Annual Report for 1960-61 which says 
.(In page 15: 

"Of the 22:75 lakh displaced 
persons who have recl';ved re-
habilitation assistance S'l far. 6' 60 
lakhs were f. om camps and the 
remaining 16: 15 lakhs from out-
side camp·s. Out of Rs. 77' 35 
crores spent on their rehabilita-
tion, about Rs. 20'83 crores relate 
to expenditure on camp inmates 
and the remaining Rs. 56'52 crores 
to expenditure on displaced per-
sons outside camp'~". 

'The proportion is quite correct, 3 to 
1. 10' 25 lakh displaced persons out of 
42 lakhs who carne from Pakistan 
'went into camps. Similarly in this 
Report, it i" reflected that on rehabi-
litation we have not favoured a per-
son living in camp 8S a favoured 
.child and 8 person in the non-camp 
category as a step-child. That has 
never been the policy of the Govern-
ment of· India. Whatever money has 
'been spent on relief. has nothing to 
do with rehabilitation. Loans are 

10ans, and when we give relief, it Is 
-totally relief. I might tell my hon. 

friend that in the eastern region, 
losses on the loans that are given are 
one hundred per cent the losse; of 
the Government of India. Relief ex-
penditure, one hundred per cent, is 
borne by the Government of India. 
All the relief expenditure in the dis-
tricts and in the various campS is 
also borne by the Government of 
India. So if I wanted, I could have 
stopped these doles. But we have 
never done that. If 1 had received 
co-operation from some of :my friends 
and this problem had not been con-
verted into a political problem-thi'5 
is unfortunate.-perhaps much better 
results could have been achieved. The 
only exception or solitary instance in 
the Govern":1cnt of India whiCh you 
can find where the headquarters 9£ a 
Minister at the Centre was not at 
Delhi but outside was that of my-
self. I went to Calcutta and stayed 
there for senven years, ' so that I 
cOuld be useful to my unfOl'lunate 
brethren, and I am happy to say that 
I have received full co-operation from 
all responsi,ble quarters, and as my 
friend Shri Naskar mentionrd the 
other day, even the results of the pre-
sent election have clearly indicated 
that the refugees can no longer be 
treated as pawns in a political game, 
Nlat they will be going to Danda-
karanya and they will be rehabilitat-
ed. 

One or two more observations. and 
Ministry It has been suggested that 
the loam; should be remitted. My hon. 
friend Shri Guha was the first to 
write to me. Then came Shri Chatter-
jee and then others. At the same 
time, a demand has been made upon 
me that the residuary problem in 
West Bengal ,hould be resolved. And 
a third request is that the non-camp 
displaced persons should be taken to 
Dandakaranya. I want the House to 
appreciate all these three things. I 
admit and concede that there is a see-
tion of the refugee population In West 
Bengal which has not been fully re-
habilitated. It is partially rehabilitat-
ed. It a man is partially rehabilitated, 
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I accept it as part of my obligation 
.and duty- as Minister Gf the Govera-
ment of India that I have to see that 
he is rehabilitated. Now I want to 
be told whether he is to be reha·bili-
in Dandakaranya or in West Bengal. 
Money as 1 said just now, is found by 
the Government of India. The entire 
administrative expenses are also borne 
by us. It is not material to me whe-
ther a refugee from East Pakistan is 
rehlllbilitated within West Bengal it-
self or in Danda'karallya, becau3e the 
money shall be found by me, but the 
same person.- cannot be rehabilated in 
iboth the pla,£es. There is a residuary 
.problem, ana it has been assessed in 
term; of money. The money is there. 
I want to be told whether the partially 
rehabilitated persons wou Id like to 
be rehabilitated in West Bengal itself 
or they would like to be rehabilita-
ted in Dandakaranya. And what 1 
hav!, been ",ble to gather all these 
yea rs is this. Even those displaced 
persons who were in camps, who had 
been totally fed by the Government 
of India on doles, refused to go to 
Dandakaranya. Only 5,000 familes of 
all the lakhs of persons who were 
in camps have gone to Dandakaranya 
with all the persuasion and pressure. 
Therefore, my feeling is that not 
many displaced persons who are 
partially rehabilitated would like to 
go to Dandakaranya. They would 
like to be rehabilitated in West 
Bengal itself. They have taken roots 
there partly; that i.. conceded and 
admitted Now a man would not 
like afte~ ten ~r twelve years to be 
completely uprooted, leave West Ben-
gal, ond go to Dandakanarya. At 
least that is my experience, but if 
ther~ are some' who are partially re-
habilitated, who are prepared to sur-
render all the rehabilitation rights 
that they have acquired up till now 
and want to go to Dandakaranya, we 
ean consider their cases. But one 
thing has to 'be remembered, that 
Dandakaranya is an entirely agricul-
tural colony. We are only reclaim-
ing land and settling people on lanel. 
Now If I am told that the urban part 
<If the partially rehabllltated persons 

870 (Ai) LSD--6. 

should Ibe taken to DanclakaraD.Ya. 
thel;'e is no scope for their rehaltillta-
tion. 

Shri Dlnen Bhattacbarya (Seyam-
pore): May I ask a question? 

Shrl Mehr Chand 1Dwma: You 
can ask everything when I have 
finished. I never interrupted him. I 
will answer all his question's later. I 
am not giving way. 

Mr. Speaker: Let the Minister 
finish his speech. He is not yielding. 
The hon. Member can wait. 

Shrt Dinen Bhattacharya: But as 
soon as he finishes, he goes away. 

Mr. Speaker: I am here. 

8hr! Mehr Chand Khanna: As 
remarked, I never shirked responm-
bility in Calcutta and lived there for 
seven years; in spite of the proce3-
sion, funeral and otherwise that were 
taken out, I stuck to my post, and I 
am not going to leave this post. 1 
shall not leave any relevant ques-
tion that is asked unanswered. I 
shall answer that. 

I come to this contradiction in terms. 
Rem: t all the loans. The same person 
should be rehabilitated in Danda-
karanya. Give us money to rehabilitate 
that person in West Bengal because he 
is partially rehabiiltated. Also remit 
his loans. 

If I have to remit the loans of all 
those persons who have been given 
loans-they run into many crtlres-I 
can consider that aspect of the matter. 
But, having converted the loan into 
a grant, it must be clearly understood 
that there can be no further loans. 
Seventy or eighty crores of MJpees 
have been given as loans up till now. 
If the demand is that these 10aOl 
sh:ould be converted into grants, it 
should be clearly understood that DO 
further loans will be advlUlC84 
because every penny that I ,ive todaT 
as a loan will have to be convertec1 
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into a grant. That is a categorical 
statement I wish to make. 

I concede that there is the problem 
of the partially rehabilitated in West 
Bengal. I also concede tlrat they 
should be rehabilitated. But I can-
not accept this position that they 
should be rehabilitated both in West 
Bengal, as part of the residuary 
problem, and should also be taken to 
Dandakaranya and given fresh loans 
land, etc. and also that the loans 
that have been given up till now 
should be remitted. 

Shri Hiren Dutta (Tripura West): 
What about the loans in Tripura and 
Assam? 

Shri Mehr ChaDd Khanna: Thp. 
trouble about my hon. friend is that 
he does not know that I am not 
dealing with Tripura any longer. It 
is part of the Ministry of Home 
Affairs. As regards Assam, if he would 
only confine his remaTks to Bengal 
and not create trouble for me here I 
would be further grateful. I am look-
ing after the Bengalis in Assam. They 
like me and they are gratefu! to me. 
The only thing I want from him and 
his party men is to leave Assam 
Bengalis to me and deal with Bengal 
Bengalis who are living in West 
Bengal. 

A number of Members have made 
veTy moving references, to our un-
fortunate brothers who have stayed 
behind in East Pakistan and their 
number is very large. There, I find 
there is a commOn ground on this 
side of the Hause and on the other 
side. Where human suffering is con-
cerned, as my friend, Shri Dinen 
BhattachaTya said, we have no barriers. 
We ar!! a Government and we want to 
deal with this human problem in a 
humane manner. And, if this Govern-
ment can find Rs. 400 crores up till 
now for the rehabilitation of displaced 
persons, there can be no question of 
not considering the cases of those 

unfortunate people who may hav\! to 
come on this side of the border. 

But, certain facts have to be taken 
into consideration. As I said not long 
ago, on account of the Nehru-Liaqat 
Pact, while all our Mulsim friends 
came back, the Hindus did not go 
back to East Pakistan. And on top of 
it, another 17 lakhs came, making a 
total of 42 I·akhs. When this problem 
became very acute and during the 
two preceding years before this 
decisi'on in 1957 was taken, as many 
as 6 !:.kh displaced persons came out 
of East Pakistan, in the years 1950 
and 1956. I myself went there. I 
talked to myoid friends and all of 
them, but with hardly any success. 

Then we held a Conference in 
DaTjeeling; and the date of the con-
ference is 31st October, 1957. To that 
conference all the affected States were 
invited-Assam, Tripura. Bihar, U.P. 
Bombay etc. and also the State of 
West Bengal. And the State of West 
Bengal was represented by three 
Ministers, Shri P. C. Sen, Shri T. K. 
Ghosh and Smt. P. Mukerjee. In that 
C'onference We very caTefulIy examined 
all aspects of this vexed problem. This 
decision is given in the report of this 
Ministry for the year 1957-58 and 
with your permission, Sir, I would 
just like to read it. It is on page 6. 

"Future Migrants: Taking into con-
consideration the size of the re-
maining problem of the rehabili-
tation of displaced person~ from 
East Pakistan who had already 
migrated, and the limited resour-
ces, population congrestiQn and 
the prevailing unemployment in 
the States, the Ministers assem-
bled at the Darjeeling Conference 
were led to examine the policy-
that should be adopted in regard 
to the future migrants from East 
Pakistan. It was unanimously-
felt that the existing resources of 
the country would have to be-
stretched to the utmost before th~ 
displaced persons already in IndIa 
could be effectively rehabilitated. 
It was therefore, in the interest 
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of the existing displaced persons 
themselves that the available re-
sources were directed solely to-
wards providing rehabilitation 
assistance to them. To achieve 
this objective, it was considered 
necessary that the present size of 
the problem should not be allowed 
to grow 'indefinitely, and that a 
date line should be fixed after 
which the fresh migrants should 
not be entitled to receive relief 
or rehabilitation assistance." 

I had just stated that during the 
l!I8id two years as many as six lakh. 
Hindus were thrown out of East 
Pakistan and came to West Bengal, 
Assam and Tripura. We felt that a 
deadline should be fixed after which 
a fresh migrant cannot be entitled to 
receive relief or rehabilitation assist-
ance. That has been our policy till 
now. 

Unforauntely for us certain disturb-
ing develpments have taken place 
during the last one or tw'o months and 
the Prime Minister has made a 
detailed statement about them in the 
House this morning. I do not wish to 
cover that ground again. I do feel 
sad and unhappy. If Pakistan were 
only to take a leaf out of this book of 
India, their atitude towards minorities 
would be quite different. You will 
forgive me if I digress a little. I am 
saying that because I want my words 
to reach Pakistan. What have we 
done here? In the year 1954, we took 
a decision unilaterally that the 
evacuee property law should be 
abrogated and after the 7th of April 
1955, no new person or property about 
which a case was not then pending in 
a judicial court could be declared as 
an evacuee or evacuee property. We 
took that decision unilaterally. We 
had left property worth Rs. SOO 
crores there. The evacur(' property 
here is not worth more than Rs. 100 
crores. Our outlook and attitude is not 
money as in Pakistan; it has always 
been human consideration. We did it 
unilaterally. I may be wrong but 
thou,h not many Hindus are lett there, 

the evacuee property law has not been 
abrogated in Pakistan. 

Yesterday a new friend coming from 
Rajasthan, independent feels sore for 
the Meos; he has got every liberty to 
do so. He thinks of; Maulana H:fzur 
Rahman, not being present in the 
House. 

Let me tell him that it is we and 
this Government who invited the 
Muslims from Uttar Pradesh who had 
,one away to Pakistan and rest\)Ted 
them their property. In case of Meol 
I can make bold to say without any 
fear of contradiction that 25000 
families of Meos were restored their 
property which had been declared as 
evacuee property. You talk of a few 
thousand acres here and there but you 
know that an Act was passed in this 
very House and under section 20A., 
there is a clear prOVision, and there 
arc three courses open to me. If I can 
restore his original holding, I shaH do 
that. If I am not in a pOsition to 
restore the original holding to the 
evacuee under the general notification 
or under section 16, if I fall to do that 
Or if I am not in a position to do Btl, 
then I can do it in one of the two ways: 
one way is to give him alternative 
holding and the other way is to give 
him cash; or to give him b'oth. We 
have given land to 25,000 families may 
be lakhs of acres. Does the hon. 
Member mean to telJ me that this 
Government would cringe for or 
grudge a few thousand acres? No; we 
shall never do that, I can still assure 
the hon. Member that if there are 
certain cases where orders have been 
passed and measures have not yet 
been taken by the Government of 
Rajasthan, let him bring to my notice 
those cases--I am prepared to look 
into each case. 

Shrt K. R. Gupta (AI war) : Certainly. 
I shaH bring them to your notice. 

Shri Mehr ChaDd KhaDDa: Let him 
be patient. He Is a new Member; I 
know perfectly well. I have ,iven 
him full indulgence. I am quotin, the 
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figures and am making a statement as 
a responsible Minister. Tell me what 
is wrong. I am prepared to look into 
it. I have restored the property under 
Section 16 in 4,000 cases, warth nearly 
Rs. 3 crores or Rs. 4 crOTes. I have 
restored property to the Mussalmans, 
worth Rs. 10 crores. My attitude in 
life is, if I want money, if I want 
resources, I will go to Shri Jawaharlal 
Nehru for that. If he can give me 
Rs. 400 cI'ores, he can give me also a 
few more crores. I am not going to 
disrupt any national of mine for the 
sake of implementing or augmenting 
the pool. I shall never do that. That 
pool belongs to the G'overnment of 
India. It is a centralised pool. It is 
not a pool which I have brought from 
Peshawar! That compensation has to 
be paid, and the money has to be 
found by the G'overnment of India. 
We are a seculaT State. It is not for 
me to say further. Perhaps, hon. 
Members from Rajasthan and other 
places are imbued with ~ certain 
policy or ideas. I hav£> no grouse 
against them. If the secular aspect of 
this Constittuion can be proved, it can 
be proved by the acts Of this Ministry 
and if we had followed or walked in 
the footsteps of Pakistan the story in 
India would have been quite different. 
We do not walk in their footsteps. We 
shall follow the father of the nation-
Gandhiji-and work along the lines 
that he laid. We may have failed, 
but please do not judge us by bur 
mistakes. Judge us by the actions 
and the bona fide acts that this Min-
istry have done. 

Shrl K. R. Gupta rose-

Shrl Mehr Chand Khanna: Do not 
get impatient. You telephoned this 
morning, but I had no time. I shall 
see you later. 

Shrl K. R. Gupta: What a-bout non-
claimant displaced persons and the 
Patiadal'll? 

IShri Mehr ChaDd KhanDa: Let him 
be patient. He has come here tor the 

first time. I have nothing to hide. 
The record of this Government ",- II 
"is rehabilitation is something which 
any man can be prOud of, and if any 
proof was needed for it, I may say that 
I fought the elections on the issue of. 
rehabilitaioo and I won with a thump-
ing majority. 

Now, I turn to the question regard-
ing East Pakistan. This morning, I 
received a letter from Dr. B. C. Roy. 
He sent me a letter. I read it and I have 
shown it to the Prime Minister too. 
He also feels that something has got ~ 
be done for these unfortunate persons 
who are com;ng out of East Pakistan. 
I wish to make clear one or two 
points in this connection. We have 
every sympathy for them. As long as 
I hold charge of this Ministry, I shall 
do my utmost to see that in each and 
every deserving case, assistance is 
given. But, then, as I was just sayiong 
we must be careful to see that we 
give assistance only to those who 
come out to India through proper mig_ 
ration certificate. We have a very 
long border. I think it is about 750 
miles long. It is not like 
thl> border which we had in Peshawar, 
where you had the Khyber Pass and 
all those things-an open border. 
There is one thing which I should like 
to state here. I am very keen that if 
any assistance i'5 to be given, it !.'hould 
,be given only in the case of those 
deserving persons who come on proper 
migration certificates. The next thing 
that I wish to state io thl'lt I am dead 
opposed to opening l'Iny new camps. 
That process of giving of doles should 
be over. It demoralises the person 
who takes it. The recult is. as we 
have seen in Dandakaranya too, it 
took us as least a year or two before 
We could introduce that spirit of 
manhood which has been completely 
dissipated over his long and protract-
ed stay in camps. So, my intention Is 
that whatever assistance we give will 
be on an I1dhoc basm to deservinc 
persons. This is the m03t I can sa,. 
at this stage, because we do not kno" 
what the position is and how many 



JYAIfJTRA Ii. 111M (SAKA) fur Gr"n" 

penIODS are likely to come. We do 
not want to take a step which may ag-
gravate the situation, but certainly 
we have to take into consideration all 
those deserving cases; where we find 
that there is distress, hunger and difft-
culty, we are thinkinl{ of giving a8-
IIIstance on an ad hoc basis 

11 hlII. 

The President of Pakistan and I 
come from the the same 
part of the country which 
is now called Pakistan. I lived 50 
years of my life there and I have 
known the President of Pakistan 
personally. We have some such thing 
as the Pathan code of honour. Some 
of you who are acquainted with that 
code of honour will bear me out that it 
was the bounden duty I of 
head Of the tribe-the 
Malik or the Khan-to see 
that the life and property of the 
member of the minority community 
who was living in his territory or 
clan was fully protected. I am sorry 
that that is not being done in Pakis-
tan today and I feel more sorry that 
this should be done during the regime 
of President Ayub, who calls himself 
a Pathan and who fully understands 
the implication of the Path an code of 
honour. I wish Dr. Khan Sahib was 
alive today. He was a man who knew 
what the Pathan code of honour was? 
He was a man under whose regime 
Hinudus, Sikhs, Christians or anybody 
felt as secure as any Muslim in that 
part of the country. 

Shri A. C. Guha: He would not have 
been secure in Pakistan now, had hI' 
been alive? 

Shri Mehr Chand Khanna: Another 
rreat Pathan that the Frontier pro-
duced is now rotting in jail. He spent 
14 years of his life in Jail when the 
British regime was there and after 
independence and the freedom of 
Pakistan, that great Pathan is still 
being confined to jail at Hyderabad. I 
wish President Ayub would take all 
these thl~s into consideration and 

realise that the policy he is pursullll, 
the pOlicy of squeezing out the HiD4us 
from East Pakistan w not goine to pay 
him any dividends. I dread to thiDk 
what the repercussions of such a nar-
row. communal and prejudiced polieJ 
can be. but I can oIlly hODe that wiBer 
counsel will prevail and we shall not 
be called upon to shoulder any rellpOn_ 
sibility in the matter of rehabilitation 
ot those unfortunate persons who are 
now living in Pakistan and are beine 
asked to leave that country after 15 
years of independence. That is some-
thing very ,hocking and disgusting. 

I will spend a few minutes on the 
western region. You are from the west 
and I am from the west. The other 
day you told me that sometimes in my 
remarks, I was indulging in very Ught 
phrases about displaced persons from 
the western region. 

! c::·o:~~~~~r~t. Pathans hav~ their 

Shr! Mehr Chand Khanna: You are 
quite right. That is the reason why I 
apologised to you and made amends. 

i 
My friend there was getting v~ry 

impatient. I stated that India is the 
only country, which was faced with 
the problem of rehabilitation of such 
a gigantic nature. We did not get a 
penny as aid from anyone of the 
world organisations like the U.NO. I 
have been associated with this Mini3-
try for 14 years and I do not know 
their names even. We did not get Any 
aid from any country. India again i8 
the only country where compensation 
ha, been given for physical resources 
left in another country. There is 110 
example in the world-I wish to be 
contradicted- where compensation has 
been paid for urban immovable pro-
perty left in a country from which 
evacuees have come. There are caaes 
of relief and rehabilitation, but what 
We did was, we have given compen-
sation. 
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The total number of compensation 

applications which were received is 
5,04,061. The total number of appli-
cation3 disposed of till 1st May 1962 
is 4,99,386. So, out of 5 lakhs, only 
4600 applications remain to be disposed 
of today. I further submit that we 
have given compensation to the extent 
of Rs. 168.85 crores-by cash Rs. 59.56 
crores, by transter of property Rs. 
84'64 crore, and by adjustment of 
plllblic dues Rs. 24.65 crores. making a 
total of Rs. 168.85 crores. 

Another charge against me as that 
sale deeds are not being given. The 
total number of properties disposed 
of i';; 3.90.670 and the balance-in the 
matter of issuE' of sale deeds, etc.-Is 
round about 60.000. It means that the 
cases of 3,30,000 have been disposed of. 
I do not want the House to get away 
with the impression that these 60,000 
are all to my account. We have given 
th~ displaced persons the facility to 
pay the price by instalments and the 
period of instalments is 7 years from 
round about 1956. I cannot give him 
the Eale deed or convey the property 
to him till he has paid all his dues. 
I wish the hon. Member who feels 
very greatly for them to advise them 
to pay their dues· to me and I ,~hall 

certainly see that the sale deeds are 
conveyed to them. But if he wants 
me to convey the sale deed for the 
property which stH belongs to me and 
he has not paid dues, I am sorry I 
cannot be a party to that arrange-
ment. 

My friend, Shri Sham Lal Saraf, 
made some observations about displac-
ed persons from Jammu and Kashmir. 
He further told me that firstly in the 
tr]bal raids and then ultimately in 
the police action and army action, 
there was a section of the population 
which had greatly suffered and they 
are on ou,r side of the border. For ex-
ample, I saw with my own eyes the 
termendous devastation and havoc 
caused in Baramulla. So far as those 
persom are concerned,' we have al-
ready sanctioned an advance of 

Rs. 60 lakhs to the State Government. 
Though I had nothing to do with it, 
but feeling for those unfortunate peo-
ple who were victims first of the tri-
bal raids and then-~s we wanted to 
clear the area of the police action, we 
have placed an advance, to put it 
correctly, at the disposal of the State 
Government. As far as migrants of 
Jammu and Kashmir are concerned, 
their scheme was announced three or 
four years ago. That scheme is being 
implemented. 

13.09 hI'S. 

[SHRI MULCHAND DUBE in the Chair] 

I think the total financial implication 
of giving rehabilitation assi3tance to 
about 30,000 mIgrant families who have 
come from Pakistan-held areas of 
Jammu and Kashmir is going to be 
anything between Rs. 6 crores to Rs. 
7 crores. That scheme h being imple-
mented and I think about Rs. 1 crore 
has already been given either in the 
shape of grants or adjUBtments of their 
public dues to about 8000 or 10,000 
families. That scheme b -being im-
plemented and there should be no 
difficutly. 

Shri Sham Lal Sara! (Jammu and 
Kashmir): Sir, may I seek one clari-
fication? 

Shri Mehr Cband Khanna: If I 
give in to him, my hon. friends on the 
other side will feel sore about it. 
Therefore, I am not going to give in 
to him as well. 

While summing up, I wish only to 
say to my friends. from Bengal that 
the commitment made by the Govern-
ment of India in the matter of the 
reso.lution of the ref~ee problem 
stands. The Dandakaranya scheme is 
being implemented and shall be im-
plemented. Aa regards the new mi-
grants, I have fully explained the p0-
sition of the Government of India 
in that behalf. 
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Now 
new love. 
love, that 
litation. 

would like to come to my 
I told you about my first 

is the Mini~try of Rehabi-

Shrl Sham La! Sara1: Sir, I would 
like to ask from'the hon. Minister, 
while he is on the subject, .... 

Mr. Chairman: He can put his 
question after he has finished. 

Shri Sham Lal Sara!: The hon. 
Minister is taking up another subject. 
He ha, completed the subject of rehibi-
litation. I would only ask one Ques-
tion. With regard to the refugess 
from the Pak. occupied Jammu and 
Kashmir area, may I know what treat-
ment will be given to them and whe-
ther they will be treated as refugee.; 
85 such? 

Shrl Mehr Chand Khanna: I was 
telling you Just now, Sir that I want-
ed to say a few words ;bout my new 
love. I have been in this Ministry 
hardly seven weeks. I was appOinted 
a Minister of the Ministry M WorkF, 
Housing and Supply on the 10th April, 
1962 and today is only the 4th June, 
1962. Trere is not mUch that I could 
say on this. Moreover, Shri Jagana-
tha Rao dealt with some of the im-
portant matters like housing schemeq 
and others. So I shall confine my 
remarks only to one department which 
is called ·works'. 

Hon. Members criticised this depart-
ment mostly on the basis of corrup-
tion. 

An Hon. Member: Inefficiency also. 

Shri Mehr Chand Khanna: Yes, 
in changing curtains and chairs and 
giving furniture to Members of Parlia-
ment. Sir, let me set the mind. of 
MembeTS of Parliament at rest to 
start with. Mine is a funny position. 
I did not know it till I became a Minis-
ter of the Ministry of Works, Housing 
and Supply. There is pool tor the 
Members of Parliament. Howes are 

in that pool. Allotments are made by 
the Chairman of one Committee or the 
Chairman of the other Committee_ 
The Minister of Works, Housing and 
Supply is neither a memb~r of one 
Committee nor a member of the 
other Committee. Secondly I have 
placed certain houses at the disposal 
of the Minister of Parliamentary 
Mairs. Those houses are allotted by 
him in consultation, I believe, with the 
Leader of the HOuse plus tlt[: Chair-
man IU)d the Speaker. Aga,n, I am 
not a member of that Committee. C;o, 
where the allotments are made they 
are either by the Minister for Parlia-
mentary Mairs or by the Chalrman 
of the two Housing Gommittee:;. The 
Minister does not come into the pic-
ture anywhere. 

Shrl Shag-wat Jha Azad (Bhagal-
pur): There has been no complaint 
about allotments. 

An Hon. Member: It is regarding 
services rendered. 

Shrl Mehr Chand Khanna: Again 
how I wish I was a direct forum bet-
ween the Members of Parliament and 
the Ministry. Nothing comes to me 
direct. The Housini! Committee take 
note of the complaints. I do not know 
what decisions they take. Sometimes 
I receive a letter. But if the Members 
have some grouse or difficulty about 
their furniture or about such of those 
matters, I would beg of them. please 
write tome. I am prepared to look into 
each case. I am prepared to talk to 
them, because it I have to function in 
this sovereign democratic republic, 
unless I carry all these pepole with 
me I am doubtful whether my Grants 
will be passed next year. Therefore 
I want to be On the right side of hon. 
Members. Sir, I want to talk in a 
slightly serious vien. I am a landlord. 
I let out houses and furniture on rent. 
It is my duty to give the maxunum 
possible satisfaction. I can certainly 
tell the House that the return that !s 
given to me h not adequate. I can 
ask for a better return. There is DO 
justification on the "art of this Minis· 
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try to be a Housini Ministry on the 
side and let houses, furniture and all'-
conditioners on rent where, I am told 
the furniture is shabby, and in case 
air-conditioners or air-coolers, the 
rents are very exhorbitant, I propose 
to look into these matters. 

I have received complaints from the 
Constitution House as well as from 
the Western Court. 

Shri Prabhat Kar (Hooghly): North 
and South Avenues also. 

Shri Mehr Chand Khanna: I have 
been to the Constitution House. I have 
been to the Western Court also. Shri 
Jaganatha Rao went to the North and 
South Avenues yesterday. He came 
back with a rosy picture, but it does 
not appear to be sO rosy as he tried to 
put it to me. But my idea is, I want 
to give an open invitation to all hon. 
Members, to all my colleagues. 

Shri C. K. Bhattacharya: Make the 
bungalows as good as those of the 
Ministers. 

Shri Mebr Chand Khanna: That will 
never happen. If every hon. Mem-
ber-there are 750 of them-is to 
have a bungalow like that of a Minis-
ter, then you can jolly well tdl the 
government servants to go and live 
somewhere else. Anyhow, the idea is 
to give you every possible conveni-
ence and comfort. 

Shri K. R. Gupta: What about non-
vacation of flats by ex-Members of 
Parliament? They do not vacate and 
we do not get. 

Shri Mehr Chand Khalma: Sir, may 
I proceed a little? I was just saying 
that I want to look into each case. I 
want to understand the problem. 
After having understood the problem, 
I &In even prepared to have a gene-
ral discussion with the Members from 
var~ . parties. We can ait round a 

table and loolr. into all these point.. 
I can explain. to them my point of 
view and they can tell me their point 
of view. And, unless they have a 
certain amount of satisfaction that 
they are working under hygienic and 
good conditions, I feel, whether they 
are Ministers or Members, they can-
not faithfully discharge their duty. 
I shall certainly look into that. 

As regards Members who have gone 
and not vacated their houses, the 
only thing I can do is to take action 
against them. I am taking action 
against them. But there too I shall 
have to concede that I can go only 
up to a particular limit and no fur-
ther. They were our colleagues here 
for a very long time, for five to ten 
years. Some of them want a little 
more time to make their arrange-
ments. I do not think we should be 
unnecessarily hard on them. 

AD Hon. Member: It may happen to 
you. 

Shrl Prabhat Kar: Persuade them. 

Shri K. R. Gupta: They do not reply 
to your notice even, what to speak of 
time. 

Shri Mehr Chand Khanna: If I may 
be a little more blunt, Sir, I made 42 
rooms-I would not like to be com-
mitted to the figure-in the Constitu-
tion House available for the new 
Members. But my information is 
that only 26 were taken by them and 
the remaining were not even occu-
pied. We looked ahead. 

Shrl C. K. Bhattacharya: The Hous-
ing Department said that the Consti-
tution House is more than fully occu-
pied. I stand evidence for it. It 
has been repeatedly told by the Hous-
ing Department that the Constitution 
House has no vacancy. 

Shri Mehr Chand Khanna: I am 
sorry. What my hon. friend is say-
ing-I do not want to dlspute--may 
be correct. But the information that 
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was ,iven to me was quite contrary. 
I ahall certainly look into this matter, 
whether the information that was 
riven to me was the one that I bave 
placed be1!ore the House, and. if I 
made a mistake I will again come 
before the House and make amends. 
But if my memory does not fail me, 
what I saw was that a larger num-
ber of rooms in the Constitution 
House apprehending that some of the 
Members will not be in a position to 
vacate their houses, were placed at 
the disposal of Members and all of 
them were not utilised. Anyhow, it 
is rather an unfortunate position that 
some of us who thought would come 
never came back and others like m_ 
may be flukes-have come back. 
Some of them who have not come 
nave not vacated their houses. I 
will certainly look into it. 

15ft ~ ~" llTtlf (~r<t"'r) 
~~ -q';f)- "lfr ~~ ~' f~,~~ ~ <flJ'9' llIT<'ft 
rnff fif;n; ~ I 

""" ~ ~ \PIT : :;r;r <i'r. 4' ~t 
~ ~ ij<f ~ ll'f"frn ~ <t~ i:ft ~T 
flr.r rnff ~ I lR (i,T;f ~ 'iR \ifT ~ ~T I 
I;fI'f ll'f,rlif 'fft ~ 3;'1<: ~1? ~Tf:,,"n: I 

'" ~ m llTtI!f : ~~ li"fr ~ 
;:owr II ~ ~~' ~ 9;Nr <i'r. ~ 
<trrm '1<: 'flol.!T f~ ~ ~ I '3'f ~ ~ <t~ 
~r 'fliT rnff ~ '';,T ~ ~ ? 

15ft ~~ ~.;n : l{'{r f~ 
lift ~ ~1?T. q,+f W1'ft f.Imfr lift ~ 
..ml 
'"~~(~):~ 

m: # l:fQ: ~ 'fiQf m tT1fi ? 

o.;fi~~:9;fll1'eft~ 

~qr'~~1 

"'" '""'"" ftIt : 4' 1p1~ ~ 
'lm~ I 

""~"':~lII1"fm 
~ f' I mq it l,l'TlIi'{;rf t I 'IV \'iI'fol 
~~ I ,.t mq !flIT ~ ? 4' eft mq IR' 
~~ 14-;fwm~ 14';f,m 
<frlT 'liT ,~ fit;1rr, Q;;" 'liT ~ 
fit;qr m.: m1ll1'ff ~ ifil: ~ I W W 1Ii't 
4' ij-~ if ~I eft !flIT mq ~ ? 
,.r QT ~ qrcft ~ Gfif 4-' mq ;tt ~ 
~<'fmT'li'tf~ ~'liTifnf~~~ I 
orr;f ~Tf:,.,1l' mq ij-~ 'flIT mit 

'" ~~ q-m- : ~ 'liT ~ 
'flIT mq ;f lJ'filGrffi' fit;1rr ? 

IItT ~~ wron : lj' ;f ~if ~ 
f'li'lT I lJ~ efT I¥'{ ~ m<r( "fif;<r 
T'~ ~ cmr 'I\f ;f' m~ .. <i'r. il'f>o, ~ 
mf I W: ~ m~WT em ~ ~ ~ 
rnff q--llfT I 

Let me go back to the Ministry Worn. 

Shri Prabhat Kar: He has talten 
too much time of M.Ps. 

Sbri Mehr Chand Khanna: I was 
submitting before the House .... 

"""~~:~~ ~ 
llrt ~ l3N ~ l{ ~ ~ I ~ Q\if 
~~~~~'I 

""" ~ ..-;;rr: ~ crT 'f"iR qr 
~ ~, or~;f5 ~ I 

""" '""'"" ftIt : Gfif ~ ~ 1l q 
<fir mer ~ ~if if I 

11ft ~ ..-;;rr : ~, ... 4' ~ <ft;r 
lilT ~<'f II v:rr ij<f mer f~ ifi'l mru 
if>': ~ if I !qif ~ if 'illro ~ m « 
'flIT ~ ~ ~ ~Tifm ~ flf> mq ~ 
~ ~ m.: ~:;j~ ~ m ~ ~ mq ~ 
~~'I~ 
Mr. Cha1rmaa: Order, order. Let 

there not be any cross-diBcun1on like 
thU. 
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8hri Mehr ChaDd KhaDBai 1 would 
like to say a few words about the 
Public Works Department of the 
Ministry of Works, Housing and Sup-
ply. I was submittinJr that allega-
tions were made that there is corrup-
tion in this Department. For me, to 
say that there is no corruption in this 
Department would be entirely wrong. 
What I have seen, havill.lt been in 
close touch with the administration 
call these years, is that corruption i$ 
now more or less a comparative term. 

Shrl Mahida (Anand): Mr. Chair-
man, I rise on a point of order. The 
Speaker had given a ruling that lioll. 
Members should not approach him 
while he is in the Chair. What I find 
is that this rule is ordinarily observ-
·ed only when the Spea~er is in the 
Chair. The moment the Deputy-
Speaker or the Chairman occupies the 
Chair, lots of hon. Members approach 
him for consultations. I think this is 
not in keepini with the dignity of 
the House, which should always be 
maintained, and the rules of the 
House should be observed by all 
Members, irrespective of whether the 
Speaker is presiding or the Deputy-
Speaker or the Chairman is presid-
ing. Nobody' should apprqach them 
when they are presiding. 

Mr. Chairman: I think it is more a 
·question ot convp.nience than a ques-
tion of ruling. If every body tries to 
approach the Chair in that way, the 
Chair will be in' difficulties. So, this 
suggestion has been made which is 
convenient to the Chair. 

Shr1 Rameshwar Sahu (Rosera): I 
am a whip. 

Mr. ChaIrman: His being a whip 
makes no difference to the position. 

Shrl Mehr Chand Khanna: The 
Public Works Department is a very 
big department, spread all over India, 
handling a very large volume of 
work. But I do not know whether 
it would be correct for me to call it 
the ''Central Public Works Depart-
·ment". To me it looka a little mis-

nomer in the sense that I find, with-
in a few days of my takinlr over, that 
thp. P & T have their own organiss-
tion. They have taken the st8ft 
from me and in the matter of con-
strurtion they have nothin& in com-
mon with the Ministry of Works. 
Hou~ing and Supply; they are quite 
independent of us. The same is the 
case with the Ministry of Food and 
Agriculture. They have taken over 
lin Additional Chief Engineer from 
me, but they have their own con-
struction programme which is being 
implemented by them: In the case of 
the Ministry of Home Afi'airs-Shri 
Datar is here and he would not be 
able to contradict me-whether it is 
Manipur or Tripura, or other areas 
which are Centrally admiRistered, 
thou2h the stllft is mine, I have got 
nothing to do with them. the control-
ling agency being the Ministry of 
Home Affairs. 

The MinJster of state in the MlnIs-
try of Bome Affairs (Shri Datar): 
That is quite right. 

Shrl Reda (Nizamabad): I think 
that is better. 

Shri Mehr Chan!1 Khanna: So, 
when we talk of corruption, I want 
that they should also share a lit bit 
of the bouquets that have been 
showered on the Ministry of Works, 
Housing and Supply. 

ShrJ Beda: They do. 

Shrl Mehr Chand Khanna: But 
talking in a serious vein, I feel that 
unless we exercise strict supervision, 
we are not going to achieve that, 
whether in the matter of the imple-
mentation of our construction pro-
gramme, or in bringing down the so-
called inefficiency, or the element of 
corruption which has crept into this 
organisation. 

Suppose I have a construction pro-
.gramme in Calcutta. My Additional 
Chief Engineer, who is directly under 
me. ioes there. Suppose Shrl PatIl 
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has a programme there; his Additional 
Chief Engineer goes there. Similar-
ly, if Shri Jagjivan Ram has a pro-
gramme of building a post office, his 
Chief Engineer goes there. Like-
wise, in tl1p. Centrally administered 
areas, there is a tremendous amount 
-of overlapping and lack of supervi-
sion, which is an essential pre_ 
requisite to a big organIsation of this 
nature. I have written to all my 
three colleagues, drawing the atten-
tion of their respective departments 
to this state of affairs, which is in-
troducing an element of compt'tition 
between various Ministries of the 
Government of India. Then, al-
though there are six or seven Addi-
tional Chief Engineers, the head-
quarters of every Additional Chief 
Engineer is Delhi. A wOrk may be 
-carried on in NEFA, may be a !)order 
road, or may be some work in Ma4rlls 
Or Bombay, the head offices of the 
Chief Engineer and the Additional 
Chief Engineers are in DeIhi. And 
the reason given is proper co-ordina-
tion with the Ministry concerned. So, 
for the purpose of co-ordination, even 
though the work may be in NEFA, 
the man must be here! 

I do not know how far shall 
succeed, but I have written to my 
'Colleagues that we should do !! cer-
tain amount of zonalisation, we should 
divide India into different zones and, 
taking the load of work of each 
Ministry, post an Additional Chief 
Engineer so that he is in charge of 
that particular zone and he looks 
after the construction programme in 
that zone. Now, for example, if there 
is a dispu·te between us and the con-
tractor who is living in Calcutta, must 
probably he has to come all the way 
to Delhi to settle it. So, considering 
all these things, I feel that it will be 
conducive to better supervision if all 
the work which is handled by the 
various Ministries of the Govern-
ment of India, in some cases quite 
independent of the C.P.W.D. and the 
Ministry of Works, Housinl' and Sup-
ply, Is done on a zonal basi~. So, 
the whole of India should be %onalls. 

ed or decentralised in the sense that 
we should post these Additional Chief 
Engineers at particular points so that 
they can look after the implementa-
tion of the construction proiI'amme. 

Seoondly, I find that our architects. 
whom we call by the name "design 
organisation", are not very happy 
with us. I had talks with thp.m and 
they have told me very plainly that 
whether it is in the case of pmolu-
ments, or productive work, or intro-
dusing that element of humanism in 
the house that we are building, they 
have not Rot the same amount of 
say that they would like to have. 

I do not know how far it is correct, 
but I do feel that if my architects are 
to be satisfied, they have to be given 
a certain status and they also have to 
be shouldered with a ('ertain amount 
of responsibility. I do not feel 
that they should be quite independ-
ent of the Chief Engineer. They 
have to be under the Chief Engineer. 
That is my present day thinking. But 
I feel and I want that this design 
organisation which we miibt convert 
into a Central Design Organisation 
should be properly staffed, streng-
thened and shouldered with a certain 
amount of responsibility in the pro-
duction of our plans and should also 
be associated with the implementation 
of our constrution programme. 

I went and saw Dr. Khosla yester-
day. Dr. Khosla is one of our very 
eminent engineers. He is a member 
Of the Planning Commission. I ;.old 
him that I am a layman and do not 
want to misjudge either my archi-
tects or my engineers. They have 
done tremendous i'OOcI woa'k. All 
these buildings are very fine build-
ings. The museum is B ooautlful 
production. Vigyan Bhavan is a very 
fine building. Similarly, we hn,'!' put 
up a large number of good buildings 
and we have also put up bad build-
ings. But then if the Ministry of 
Finance would insist that the plinth 
area of a hcnue must be 3111 square 
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feet and not S70 square feet, and you 
must 8ell your valuable lands in the 
vicinity of Connaught Place and Gole 
Market to the public so that we can 
make money and sh~ all these 
people out, I do not think we would 
be justified in entirely blaming the 
engineering department because the 
eneineering department can only pro-
duce what it is required to produce. 

MFs. want a hostel. I have looked 
into the plant. MP8. want an audi-
torium. MPs. want a sWimming pool. 
The officers of the Ministry of Finance 
are not agreeable to them. 

An 80n. Member: There is no time 
tor swimming. 

·Shri Mehr Chand Khanna: They say 
that the capital cost must be retlected 
in their rents. If 750 MPs are goine 
to make Use of that auditorium, it 
may be considered a necessity. It will 
be quite wrong to saddle those few 
MPs. who will use the Hotel with the 
capital cost which will be retlected in 
the shape of rent. 

I was saying that I want my Central 
Design OrganiS1ltion to ~ strengthen-
ed. I had the advice of Dr. Khosla 
yesterday. He assured me that he is 
going to look into alI these matters. 
He is going to send for the Chief 
Engineer for whom both he and I 
have very great regard. I have known 
the Chief Engineer of the CPWD for 
a very long time. I make bold to say 
that he Is a very hooest, capable and 
efficient man. He has done very good 
work. Now it is very difficult for me 
to say that every officer under him is 
a very honest officer and that there is 
no element of corruption in the 
CPWD; otherwise, there will be no 
need for a Vigilance Department and 
the SPE of my senior colleague, the 
bon. Mome Minister. We do send 
them cases. 

Similarly, one or two more things 
tll.at I wish to do are these. We have a 
CTl!:. Technical examination of works 

for Grcmt. 

is done by an ofticer of ours. He wu· 
appointed about four year. aeo. Alain, 
he is a very good ofticer. But the 
amount of work that he has done dur-
ing the last three or four years, in 
terms of money, comes to a few lakhs 
of rupees, maybe, Rs. 20 lakhs or 
Rs. 25 lakhs. During the same four 
years We may have undertaken cons-
truction programme to the extent of, 
say, Rs. -60 crores to Rs. 80 crores. So, 
if there is going to be any effective 
check, that organisation has also to 
be strengthened. 

The rules are very old. These rules 
were framed a long time ago. I am 
told that we are still working on the 
1955 rules. I feel the rules have to 
be revised. I also feel that whatever 
the procedure is for making payments 
that procedure should be simplified. 
Complaints have been made to me that 
contractors are not paid their bills in 
time. I know of cases--there are 
hundreds of them pending in my Min-
istry-where works were executed 
four or five years ago and they are a 
subject of arbitration between a spe-
cial officer of my Ministry and the 
contractor. If these cases are not 
settled over years and payments are 
not made, where is the contractor 
going to get the money? The only 
person who can bring the money is 
Government. So, we suffer. Our rates 
go up. I am told in one of the reports 
that in certain places tenders were 
called for once, twice, six times and 
no contractor was coming forward. I 
have to look into it and tlnd out why 
contractors are not coming forward. 
What is wrong? Is there some inher-
ent wrong in my organisation? Is the 
system bad or are the rules such that 
they are no longer required? They 
might have been all right ten or 
fifteen years ago. What responsibility 
has to be fixed on the Additional 
Chief Engineer and how is he going 
to discharge that responsibility? 

Then I also feel that there are or-
ganisations which have to be encoura-
ged. I will give you one or two ins-
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tances. We have seet up an organisa-
tion called by the name of National 
..Building Construction Corporation or 
.NBCC. They are handling works all 
·over India, but the trouble is, as they 
have reported it to me, that unless 
-they are given a certain amount of 
free hand that organisation cannot 
work efficiently because if there is 
_going to be the responsibility of the 
'Chief Engineer, certainly he has to 
look to it that certain codal formali-
ties are discharged and the technical 
requirements of the projects are fully 
met. The other man who does the 
work says, "I am qualified; I have got 
-qualified men with me but there is 
too much of interference." I feel that 
if I have a technical man as the head 
-of the NBCC and if that is also the 
advice that is given to me ,by Dr. 
Khosla, most of my difficulties will be 
over. 

Somehow I want to oocourage or-
ganisations like the Bharat Sewak 
Samaj who have been doing a lot of 
work. The idea is to introduce an ele-
ment of new contractors into this old 
machinery where certain vested in-
terests have been created so that we 
can break through them and also 
break the monopoly of the contractors. 

So, as I was submitting, it is a big or-
ganisation. It is a very department 
spread all over India. I am glad the 
non. Home Minister is here now. If 
-he wants that work should be done 
in an efficient manner, if we all desire 
that there should be strict supervision 
and efficiency, I suggest to him also-
he was not here when I was speaking 
-on this subject-that we should have 
effective control on our Additional 
Chief Engineers appointed in the dift-
erent zones all over India. 

One more word and I have finished. 
I have already takoo a very long 
time of the House. It is about accom-
modation and ;huggi-;honprie6. About 
accommodation a number of questions 
have ben asked in the House. The 
number of units that I have at my 
disposal are only 30,000. My require-
menu are 90.000. 

An Hen. Member: In Delhi? 

Shri Mebr Chand J[banna: I DelhI 
.lone. The construction programme 
bas not kept pace with the expandiq 
Government of India and the require-
ments of the Government servants. 
The result is that there is a constant 
pressure upon the Director of EBtate8 
and the unfortunate Minister and lUI 
two colleagues. We get a very lar,. 
number of letters every day for maa-
ing out-of-turn allotments or for mak-
ing allotments on a high-priority baaia. 
I think, that is only a palliative, that 
is, if I shift a man from Vinaya Nacu 
and bring him to Lodi Colony or it I 
step him up or step him down. The 
real solution of the problem lies in 
stepping up our construction program-
me. I am hoping that about 7,000 
residential units would be ready dur-
ing this year. We are going to sanc-
tion another 10,000 units. They will 
not by ready this year or the next 
year, but the attempt is to increase 
and step up our construction program-
me so that the deficiency that is there, 
wherther it is in Delhi or in Calcutta 
or in Bombay is adequately met. 
Because. till We give houses to these 
government servants who have been 
waiting in the queue for the last ten 
or fifteen years, this pressure upon 
the Ministry for making out-of-turn 
allotmen ts shall be there, and has to 
be there 

The samp is my position about office 
accommodation. My requirements are 
45 lakh square feet in Delhi. I have 
only 40 lakh square feet, and of them 
more than tlfty per cent are in old 
hutments that were built during the 
war. The result is, that there ii, 
again, a conRtant pressure upon us to 
tlnd accommodation for my colleagues 
and for various organisations. To a 
large number of organisations-whe-
ther it is an Indo-China, Indo-Ameri-
ca or Indo-Africa organisation-we 
have given accommodation which wu 
meant entirely for governmemt ofllce8. 
They all start with "Indo-"and end up 
with some counntry, and the result it 
that allotment. have been made. I do 
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not want to cancel those allotment.~. 

But I know that if I have to draw a 
line, I cannot give any more allot-
ment, becausil I have nothine to after. 
In that respect too I feel we shall 
have to step up our construction pro-
gramme. 

Two more things and I have done, 
110 that the office of the Director of 
Estates, which is so much harassed, 
will neither get bouquets from M.Ps. 
nor anything from outside. But I am 
not going to allow, except in very 
rare or in exceptional circumstances, 
out-of-turn allotment. I have decided 
that except in a case of serious illness 
either of the government servant or 
his wife or his son, no out-of-turn 
allotment shall be made. 

Similarly, in the matter of the 
allotment of shops there is a persistent 
demand from government servants in 
the various colonies that we should 
help them in setting up consumer co-
operatives. I have decided that in 
respect of every shop that falls vacant 
in the government servants' colonies, 
a reference will be made to the Min-
istry of Home Affairs, and if the Chief 
Welfare Officer of the Ministry of 
Home Affairs has to recommend any-
body or any organisation in that 
colony of government servants, they 
shall have the first priority in the 
matter of allotment. Otherwise we 
might make an allotment to those who 
are squatters on the road-side and are 
eligible. 

Yesterday there was a big demons-
tration outside the residence of the 
Home Minister. And they were kind 
enough to come to me, at about quar-
ter past two when I was intending to 
have my Sunday sleep so that I could 
be ready for the onslaught in the 
House today. I was disturbed. I saw 
them and I talked to them. Unfortu-
nately, what had been happening in 
Delhi-I am the cause tor it, my re-
fugee friends are the cause for it--one 
thing we we did in Delhi in those days 
'Was 'unauthorised squatting'. And my 
aster ShrImati Renuka Ray would 

also bear me out that that has h4p-
pened in West Bengal too, unauthoris-
ed squatting. 

Shri Renuka Ray (MaIda) ~ 
Since the han. Minister has referred 
to me, I do not think the matter has 
been properly dealt with in Wl$t 
Bengal. 

Shri Mehr Chand KhanDa: I am not 
saying so. 

Shrimati Renllka Ray: Due to· 
Central assistance not ,being given, in 
time. 

Shri Mehr Chand Khanna: Quite 
right. And there is one thing about 
the Centr&-we are always at fault! 

But I was referring to unauthorised' 
squatting. Unauthorised squatting has 
taken place, and the main culprit is 
the refugee himself. That was the 
malady which started fourteen or 
fifteen years ago. And when the 
locals saw that the refugees could go 
and squat at any place and get away 
with it, they thought "why should we 
also not do the same thing?" And in 
Delhi we find there is a very large 
number of jhuggi and ;hompri-
wa!ahs. At one time, when the cen-
sus was taken, their number was 
round about 25,000. But now I am told 
that some were left out by mistake 
and that the number may be much 
larger, So what we have decided 
is-and I have done so in consulta-
tion with the Home Minister-we pro-
POse to haVe a proper census of all 
the jhuggi and ;hompri-walahs in 
Delhi taken. That is number one. 
The second thing is, we are going to 
have a proper register where the 
photograph of every squatter is going 
to be affixed as we did in the case of 
the displaced persons. Thirdly, we 
will see that no one who comes beyond 
the crucial date, that is June-July 
1960, is included in the matter of the 
allotment of any alternative accom-
modation. That is about the final 
date. If anyone has been left out 
inadvertently and he is able to prove 
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and convince us and show us that he 
had been left out by mistake, we are 
prepared to include him. But I make 
bold to say, and say as a categorical 
policy statement of the Government of 
India, that anyone who has squatted 
after June-July 1960 Or who is thE're 
now, we are not going to provide him 
with any alternative accommodation. 
and that person shall have to be evict-
ed. 

Even now the number is forty to 
fifty thousand. We shall need four 
thousand acres of land to provide 
them with plots. Then, our water re-
sources, our sewage <resources, our 
electrical resources in Delhi, they 
have already been strained to the 
maximum. Unless we give them deve-
loped plot and give them all the ame-
nities which go with the developed 
plot, nothing can be done. 

Again, we want to go one step fur-
ther and see that in every colony there 
is integrated development. If there 
is a school needed, there shall be a 
school. If a hospital or a dispensary 
is to be set up, we shall see that there 
is a dispensary. If there is going to 
be a shopping cen tre, there shall be 
a shopping centre. So that, when we 
move these families we take them to 
an area, as we did in the case of the 
displaced persons, we take them into 
a colony Or an area where they have 
all the necessary amenities. 

Another thing we wish to do is this. 
That is, the clearance wiI! be on a 
sector-wise basis. We take a sector, 
Neeti Marg or Bhairon Mandir, what-
ever the case may be, each sector shall 
be taken up and each sector shall be 
cleared. So I want to assure the House 
that as far as the Government of India 
is concerned, our approach in the mat-
ter of the ;huggi and ;hompri.walahs 
is going to be entirely human and 
sympathetic. But the J)Olicy that ha. 
been laid down. that policy shaH be 
fully implemented and we cannot 
allow a larger number of squatters 
who may come forward now and start 
Iquaum. and all that and take ad-

vantage of all the remaining land that 
may be there in Delhi today. Be-· 
cause, unless We conserve our lands. 
we will neither have houses for the 
government servants, nor offices, nor 
any other amenities that we wish to .. 
have, whether they are theatres or' 
cultural centres. For that reason 
every inch of land has to be conserv-
ed in Delhi. But with regard to those 
who are living either in slums or jn. 
jhuggis or jhomp1'is in Delhi, I wJah 
to assure Shri Shiv Charan Gupta as 
weII as Shri Naval Prabhakar who 
raised it the other day in the debate--
and they were very keen about it-
that our programme is that during the 
next three to four years we should 
be able to liquidate this problem. 

In the very near future I want to-
call a meeting of the leading parties, 
the Corporation, the N.D.M.C., the' 
Chief Commissioner, the M.Ps repre-
senting Delhi belonging to evE\l'y 
party, to sit around the table and to 
unfold my plan to them and ask for 
their co-operation, so that this scheme 
or this proposal which is causing so 
much of anxiety to a large section of' 
the population is properly implement-
ed. 

One word more and I shall finish. 
And it is this, that the implementa-
tion of the scheme is not done by the 
Government of India. The implemen-
tation of the scheme vests with the" 
Corporation. We provide the funds. 
and we shall provide the funds to the 
extent that they are required undEr 
our scheme. But the implementation, 
as I said. is to be done by the Cor-
poration. There too we can offer them: 
OUr help. I can give them my good 
offices. The other day they want~d 
some engineering staff. I shall see that 
the staff i. made available to them. 

Sir, I am very grateful to the HOUle 
for the kind attention it has given to" 
has given to my Demands and for tbe' 
constructive suggestions that Mem-
bers have made. I have taken a very' 
long time of the House, but I thought. 
I would cover almost all the points U' 
fully 81 r can. And, as I .td In th.-
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/beginning, if some of the points I have 
not been able to cover, I request the 
House not to think for a moment that 
I am goin, to ignore them. I am going 
to have each point examined, and if 
a suggestion is of a nature which re-

. quires the attention of the Gcvcrn-

.ment, that attention shall be given and 

. we will see that we profit by the con-
structive suggestions that Members 
.have made. 

I hope, Sir, that the Demands that 
.have been placed before the House 
.shall be unan:mously passed. 

Shri Dinen Bhattacharya: When the 
'hon. Minister was giving the renly I 
IPUt a question. At present in Sellldah 
in Calcutta thousands of refugees are 

· still squatting. Recently, they have 
· been asked to vacate. I have h.rd 
and it has also been reported in some 
papers that near about 700 of them 
have applied that they agree to '0 to 
Dandakaranya. Of these 700, it has 
been learnt that some are dllserteI'll 
from other provinces where they were 
rehabilitated earlier, some are new 
and some never approached the Reha-
bilitation Minister for any re-h"bihta-

· tion. What will be their fate·., 

Shri Mehr Chand Khanna: Sealdah 
is not a new problem with us. Seal_ 

· dab has been cleared twice before. 
· This is the third time that I have 
· been asked to clear Sealdah. 
At Sealdah, the population can i.e di-
vided under two Or three heads. There 
are locals; quite a large numb~t· of 
them. They are the responsibility of 
the State Government and not that of 

· the Ministry of Rehabilitation. Then, 
there are families who have deserted 
from within the State of West Bt'ngal. 

· They can be taken back to the rehabi-
litation colonies from which they have 

· come. If anything more is to bl! done 
· on their behalf, I am prepart'd Lo look 
into it and see that additional loans 

· or funds are given. There may be 
· some who may have come from States 
· outside West Bengal. Th~;.o,m also 
i 10 back to those States. If the idea 

is that people who have been rehabili-
tated within the State of West Bengal 
desert and come to Sealdah, those who 
have been rehabilitated in t.'te U.P., 
Bihar or other places, desert and come 
to Sealdah and I make Dandak"rllnya 
the dumping ground for all of them, 
I am not prepared to c01¥:ede t.'tat. 

·Shri C. K. Bhattacharya: I have to 
put a question. Will the hall. Minister 
kindly assure that the cOl'respJndents 
accredited to the GovernmOlt of Iudia 
are not going to be dispossessed of the 
houses that have been allotted to them? 

. .s~ri Mehr ChaDd Khanna: I want 
~'be a friend of the preas all of my liofe. 
I feel that we are both para,it;cal to 
each other. If I die, they die; if they 
live, I live. I do not want to make 
enemies of them at all. Sixty-fcur of 
them have been allotted accommoda-
tion to which they are not eititled. 
This accommodation they hav<! tllken 
out of the general pool which ia meant 
for government servants. For mf' now 
to make a categorical statemt'l!T. that 
they shall stay there for all their life, 
it is very difficult. 

.shri C. K. Bhattacharya: For the 
time they work in Delhi: not fot' all 
their life. 

Shri Mehr ChaDd KhIUlJlB: Just a 
second, please. Some of tham repre-
sent big concerns. Times of India, fOT 
example; you know who owns that 
paper. We also know who own~ the 
Indian ExpTe88. We also kllow who 
owns or runs the Hindustull Tunes. 
Why can't these big concerns provide 
houses to their own correspondents? 
They shOUld. 

Shri C. K. Bhattacharya: After 
all .... 

Shri Mebr ChaDd KhaDDa: Why 
do you want to tell them that you 
are a greater friend of them? I am 
a much greater friend. 

My point is this. Sixty-lour hous-
es are with them. If Shri C. K. Bhat-
tacharya, as the President of the N~ 
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paper Editors' Conference, were to tell 
me two things-(i) that ill future no 
fwrther demand shall be made 
upon the Minister of Housing 
for the allotment of any additional ac-
commodation for these couespor.dents, 
I can consider that aspect of the mat-
ter. Second, if there are Pl""3S corres-
pondents who own their own houses 
in Delhi-I do not say that they should 
vacate my house today-if and when 
their houses become vacant or the 
leases expire and thE:y are prf'pared 
to move to their houses, I am prepared 
to consider that aspect of 'h,~ matter. 
I do not want to dislodge anybody. 
But, yOU must concede that, on the 
one hand. you want me to g,\ c accom-
modation to government servants and 
on the other hand, I havl' to find acom-
modat.ion fOr those who are not entitl-
ed. They get out of the same pool. I 
do not want to be unnecessarily harsh 
to anybody, let me tell you. Very late-
ly, to a press correspondent who comes 
from the same part of the Coulltrv that 
my hon. friend Mr. Bhattacharya ~om~s 
I have given a tenement which also 
has a kitchen because they are going 
to have an addition ;n the family. We 
have to deal with it in a hUlTl'ltlc man-
ner. I want to tell those who occupy 
Government accommodatio'.1 to which 
they are not entitled, that the:.' should 
apprec'ate my difficulty as well I 
want Members of th,s Ho'.!! .. ' r,]so to 
support me in this move of mine. I 
do not want to throw anybody on the 
street. I would look into each ('u'e 
and examine each case on merit. Whe-
ther they are press rnrrespondent3 or 
anybody, I do not want to be U'1neces-
sarily harsh. But, there should be a 
time-limit and an extent to which they 
can go on occupy:ng government ac-
commodation. Some of them have liv-
ed in this accommodatioa for years. 
They should help me in this respect. 
I am prepared to meet them. I am 
prepared to meet the Minister fOr In-
formation and Broadcasting. I am 
prepared to meet the Chairman of the 
Newspaper Editors' Conference. If 
some via media, some formula can be 
found where the correspondents can 
be easily accommodated, I am prepar-
ed to cCllllider that. 
CO (AI) LSJ>..-a. 

Shri K. N. Pantle (Hata): During 
my speech, I tried to draw the atten-
tion of the hon. Minister to the miser-
able condition of the refugees st ttled 
in Gangakhadar and also to the con-
dition of the workers employed in the 
Government Presses. May I hope that 
the hon. Minister will look into that? 

Shrl Mehr Chand Khanna: As re-
gards the Government orinting pres-
ses, it was only yesterday that I ask-
ed my colleague Shri P. S. Naskar to 
meet some of the M.P.s who are tak_ 
ing an interest in the welfare of the 
prcss staff, whether the name is Shrl 
Randc or Shri A. N. Vidyalankar of 
Shri Warior 0; Shri Nambiar. The 
idea is. whatever is due to a press 
worker, I want to I:ive hlm that. 
do not want to take away any of his 
rights. I want the labour relations 
between 'me and my press staff to be 
normal, to be restorred. I propose to 
look into all these matters. If there 
are any specific points which they 
feel are not being properly attended 
to in the Press department of the Gov-
ernment of India, I am prepared to 
sit with them and look into each one 
of them. 

As regards Gangakhadar. I admit, it 
is one of my very bad projects. It 
was badly conceived. It Wil$ conceiv-
ed in an area which is entirely land-
logged. In spite of our best efforts, We 
have not been able to rehabilitate the 
200 Or 400 families who are living in 
Gangakhadar or, as we call it, Hastina-
pur. We made efforts to set up an 
industry there. Unfortunately that 
failed. It was found that the' man 
who was setting up that industry was 
not playing the game. We are now 
trying if some more industries could 
be set up. I am going to take up this 
matter again with the U.P. Govern-
ment. Whatever assistance is re_ 
quired from the Government of India 
sball not be wanting. 

Sbri )Iohe""'NNI 'l'aJaho (K"'DIIDJ): 
I want to know in re.pect of hfa 8nt 
love, namely, rehabilitation, wheth .. 
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[Shri Mohammad Tahir] 
it is in the knowledge of the hon. Min-
ister that in West Ben,al, there are 
a large number of Muslims who never 
went to Pakistan and they are still 
in West Bengal-mostly in Calcutta. 
They were displaced. Has the hon. 
Minister taken any steps to rehabili-
tate such persons? 

Shri Mehr Ch8lUl KhanDa: There 
are two kinds of Muslims who are in 
West Bengal. One, those who went 
away to Pakistan and came back under 
the Nehru-Liaquat Pact. It was en-
joined upon us under the Nehru Lia-
quat Pact to restore them their origi-
nal holdings. There was a specific 
date. All those who appealed before 
that date-and their number is about 
13,oo~have been restored their hous-
es. Second: thOSe who got displaced 
within the State. When the refugees 
came, they occupied about 1000 
Or 1200 houses round about Calcutta 
and other places or lands, which be-
belonged both to Hindus and Muslims. 
It cannot be denied that these lands 
belonged both to Muslims and Hindus. 
In about 50 per cent of the cases-
may be more--we have been able to 
restore the holdings to the original 
owners, both Muslims and Hindus. 
There is a very small number now 
round about Calcutta in which we 
have not been able to take appropriate 
action. Dr. B. C. Roy is doing his 
level best. Now, there are two courses 
open to us. Either we throw out the 
refugees and get these lands vacated 
and if it is not possible or practicable, 
the only thing open to us is to give 
adequate compensation or proper com-
pensation to the Muslim owners. That 
point is receiving my constant atten-
tion. 
It hrs. 

Mr. Chairman: I shaH now put the 
cut motions to the vote of the House. 
All the cut motions were put and 

negatived. 
Mr. Chairman: The question is: 

"That the respective sums not 
exceeding the amoUnts shown In 

, the fourth column of the' Order 

Paper including the sums already 
voted on Account for the relevant 
services be granted to the Presi_ 
dent to defray the charges which 
will come in course of payment 
during the year endin, the 31st 
day of March, 1963, in respect of 
Demands Nos. 99 and 143 relating. 
to the Ministry of Works, Housing. 
and Supply .... 

The motion was adopted. 

Mr. Chairman: The question is: 

"That the respective sums not 
exceeding the amounts shown in 
the fourth column of the Order 

Paper, be granted to the President. 
to complete the sums necessary to 
defray the charges that wiII come 
in course of payment during the 
year ending the 31st day of March, 
1963, in respect of the heads of 
Demands entered in the second 
column thereof against Demands 
Nos, 100, 101, 102, 103, 104, 141 and 
142 relating to the Ministry of 
Works, Housing and Supply.". 

The motion was adopted. 

[The motions for Demands JOT grants 
which were adopted by the Lok Sabha 

are reproduced be!ow.-Ed,] 

DEMAND No. 99-MINISTRY OF WORKS, 
HOUSING AND SUPPLY 

"Tha t a sum not exceeding 
Rs. 96,22,000 including the 
sums already voted on account for 
the relevant services be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March. 1963 
in respect of 'Ministry of Works, 
Housing and Supply' ... 

DEMAND No. 10~SUPPLIES AND DIS-
POSALS 

"That a s~ not exceeding 
&. 2,38,32,000 be granted to the 
Presl<lent to complete the sum 
necessary to detraythe c~rge& 
which will come in cou~e aJ PllY-
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ment during the year ending the 
31st day of March, 1963, in res-
pect 01. 'Supplies and Disposals'." 

DsMAND No. 101-PUBLIC WORKS 

''That a sum not exceeding 
Rs. 28,48,19,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963, in res-
pect of 'Public Works'." 

DzMAND No. 102-STATIONERY AND 
PRINTING 

''That a sum not exceeding 
Rs. 6,98,09,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963. in res-
pect of 'Stationery and Printing'," 

DEMAND No. I03-ExPENDrrURE ON DIS-
PLACED PERSONS 

"That a sum not e~eeding 

Rs. 7,18,93,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963. in ;'es-
peet of 'Expediture on Displaced 
Persons'." 

DEMAND No. 104-OTm:R REVENUE Ex-
PENDITURE OF THE MINISTRY OF WORKS. 
HOUSING AND SUPPLY 

''That a sum not exceeding 
Rs. 57,95,000 be granted to the 
President to complete the ,.um 
necessary to defray the charges 
which will come in course of ,ay-
ment durin. the year ending the 
31st day of March, 1963, in res-
pect of 'Other Revenue ExpendI-
ture of the ~try of Works, 
Houain, ahd Supply'." 

DIMAND No. 141-CAPlTAL OUTLAY OM 
PuBuc WORKS 

"That a sum not exceedinl 
Rs. 7,11,75,000 be I1"8nted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963, in res-
pect of 'Capital Outlay on Public 
Works'." 

DIMAND No. 142-DELBI CAPrrAL OUT_ 
LAY 

''That a sum not exceeding 
Rs. 6,46,35,000 be granted to the 
Pres:dent to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963, in res-
pect of 'Delhi Capital Outlay'." 

DEMAND No. 143-OTHER CAPITAL OUT-
LAY OF THE MINISTRY OF WORKS, 
HOUSING AND SUPPLY 

"That a sum not exceeding 
Rs. 14,59,39,000 including the sums 
already voted on account for the 
relevant survices be granted to the 
President to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963 in res-
pect of 'Other Capital Olltlay of 
the Ministry of Works, Housing 
and Supply'," 

MINISTRY OF HOME AFFAIRS 

Mr. Chairman: The House will now 
take up discussion and voting on the 
Demands for Grants under the control 
of the Ministry of Home Aft'alrL 

Hon. Members who are desirous of 
moving cut motions may send chits 
containing the numbers of the Rl.,ct,4 
cut motions at \he Ta))le within OfteeD 
minutes. 


